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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL,HHYDERABAB BENCH
' AT HYDERABALD.

0.A.No. 43%/93.
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(PER HON'BLE SHRI JUSTICE B.C.SAKSENA,VICE-CHAIRMAN,
ALLAHABAD BENCH.

Date: August 30,1996.

Between:

1. H.J.Venkatacharyulu.

2, J.Chandrasekhar;

3. B.V.Subba Rao.

4, M.N:Ramesh.

S. S.Appa Rao.
6.'K.Rajasekhara Reddy.
7. I.V,Raghava Rao.

KR J.Jude Mathias. Applicants.

aAnd

1. The Chief Personnel Officer,
Scuth Central Railway,
Secunderabad.

2. The Senior Divl; Personnel QOfficer,
South Central Railway,

Guntakal, : Respondents,
Counsel for the Applicants: Mr, V.Krishna Rao.
Counsel for the Respondents: Mr. J.R.Gopal Rao, Standing

counsel for Railwgys.

CORAM:

HON'BLE S5SHRI JUSTICE B.C.SAKSENA,VICE-CHAIRMAN,ALLAHABAD BENCH.
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HON'BLE SHRICESRRJENDRA PRASAD, MEMBER (A)
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(PER HON'BLE SHRI JUSTICE‘B.C.SAKSENA,VICE-CHAIRMAN,
ALLAHABAD BENCH.

Date s August 30, 1996.

When the case was called, the learned counsel
M @,#) A
for ;he‘applicanthpot . We have heard the
learned counsel Sri Krishna Mohan for Sri Je«RsGopal

Rao, counsel for the Respondénts}

2. Through this 0.A., the applicants have
raised the grievance tﬁat though as per Railway
Board's letter dated 30-11-1982 (copy thereof has
been filed as an Annexure ) the semi-skilled
posts of ATCMs., were not given the benefit of
reclassification of un-skilled Khalisies to semi~
skilled Khalasies. The Railway Board by the
subsequent letter copy of which has been filed
(Annexure R-2) extended the re-classification as
made by letter dated 24-11-1982 to the categories
of AESMs.,ATCMs., AWM;AS., and AMISMs. The applicants'

Bo Alcws

case that 80=CMs., in the Guntakal Division with-
out undergoing any training and passing any test
were promoted as CTMS and have been shown senior

to the.applicants in the senidrity l1list dated - . .
The pléadings in the 0.A,, are vague. Neither the
senibrity list has be=n annexed nor the names of

the persons above whom the applicants seek assign-

ment of seniority have been impleaded as respondents,

nor the names have been given in the 0.A,




In the first place, the O.A., deserves to be

di smi ssed on the'ground of non-joinder of necessary

parties.

3. Even on merits, we do not f£find any
case made out. The respondents in the counter-
affidavit have explalined that the applicants were
directly recruited after their training to the
- skilled category of ATCMs., Persons who were
working as un-skilled artisans: by reasons of

1

the application of the re-classification_by‘ \
Railway Board's lefter dated 19-7-1988 tggy were
given the benefit of re-~fixation of their pay in
the scale with retrospective effect from 1-8-1978.
Consequently, the un-skilled artisans were ﬂg;ﬁ;g;;f‘

i : v
upgraded to the skilled category and given proforma

: they

retrospective effect from 1-8«1978 and thys/have
been gssigned higher seniority position than the
applicants. The explanation given in the counter

affidavit appears to be justified. There 1s no

merit in the 0.4,, It is accordingly dismissed.

Costs easy. A e
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H.RAJEN RASAD, B.C.SAKSENA, J. 4
MEMBER (A VICE-CHAIRMAN, '
ALLAHABAD BENCH.
VST
Date: August 30,1996 ﬂwrsw‘f*‘ffgs
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Pronounced in open Court.
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OR. 4B8/93.

lCOpy to -
1. The Chief Perscnrel Officer, S$.C.Rly, Secunderabad.

2. The Senior pivisicnal Persennel Qfficer, South
Central ®Railway, Guntakal.

3. One copy to sri. V.Krishna Rac, Advocate, CAT, Hy3i.

4. One cecyy to sri, J.R.Geopala Rac, 3C for Rlys, Ci.T,

5. Ore ceopy to ¥E@x Lirary, CAT, Hyd.

G. One spars copy. -
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